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SHRI G. M. BANATWALLA: Sir,
the Calling Attention is over. How
can he raise a point of order on -that?

(Interruptions)

SHRI A. T. PATIL: Let me submit
my point of order first.

|
MR. DEPUTY-SPEAKER: The Cal-
ling Attention is over. Now, we are
going to the next item.

SHRI A. T. PATIL: I ask your per-
mission to raise a point of order.

MR. DEPUTY-SPEAKER: You can-
not raise a point of order now. I am
not giving permission to raise your
point of order in between the two
items. Calling attention jg over and
we are going to the next item. There
is a vacuum now. How can you raise
a point of order?

SHRI A. T. PATIL: Rule 376 says
that a point of order may be raised in
relation to the business before the
House at the moment, and then there
is a proviso:

‘Provided that the Speaker may
permit a member to raise a point of
order during the interval between
the termination of one item of busi-
ness and the commencement of
another if it relates to mainten-
ance of order...”

I am talking about the maintenance
of order,

MR. DEPUTY-SPEAKER: Provided
the Speaker permits and I am not per-
mitting you.

V410 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DIFFICULTIES OF AGRO-
SERVICE CENTRES

SHRI PRATAP BHANU SHARMA
(Vidisha): Mr. Deputy-Speaker, Sir,
the scheme of Agro-Service Centres
by entrepreneurs was started with
laudable intentions, for providing self-
€mployment to unemployed engineers,
agricultural graduates and diploma
holdera and to provide modern farm
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service facilitlies to the agriculturists.
The pride of place was given in the
scheme to custom hiring of tractors,
But due to various factors, the least
of which was not the escalation in the
price of tractors after the formulation
of self employment scheme, custom
hiring of tractors has ceased to be
quite remunerative and as a result
many of these Agro-Service Centres
have been lying on the brink of
insolvency, while some of them have
already wound up their activities.

Over 5000 Agro-Service Centres
have been started all over the coun-
try, under this scheme, and many of
them are in a bad way due to the
inherent defects of this scheme. Un-
lesg there ig large scale diversification
of these wunits, the scheme of sell-
employment to engineering graduates
and diploma holders may fail signi-
ficantily.

In the half-a-million jobs program-
me a seed capital of as much as
Rs. 50,000/~ wag provided to each co-
operative Agro-Service Centre. Con-
cessions by way of subsidies gre also
extended to small farmerg and margi-
nal farmers. Similar concessions and
seed capital should be provided to the
Agro-Service entrepreneurs. A sus-
tained attempt must be made to diver-
sify the activities of the Agro-Service
Centres.

These Agro-Service Centres should
be closely associated with the wvarious
National State level developmental
agencies such as SFDA, MFDA, 1ADP,
Hill Development Scheme etc. They
may be entrusted with the work of
providing the inputs needed in these
schemes such ag seeds, pesticides,
agricultural jnputs. Even piece-work
jobs in the developmental schemes
may be entrusted to these centres.

Commercial and cooperative bank-
ing institutions which channelise
financia] assistance to the farmers.
must be encouraged to use the service-
of the Agro-entrepreneurs in extend-
ing their assistance in kind.
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such farm fuel outlets which are being
launched by the Indian Oil Corpora-
tion throughout the country.

Till the massive effort to diversify
the activities of service centreg is suc-
cessfully implementeq the commercial
banks should be advised to exercise
greater restraint in recovering loans
from the entrepreneurs and their
guarantors.

(ii) NEED FOR PROVIDING DRINKING
WATER TO0 KATAX MUNICIPALITY,
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(iii)’ NEED FOR REGCULAR RUNNING OF

LOCAL TRAINs IN SEALDAH DIVISION

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, under rule 377, I
wish to raise the following matter:

Extreme irregularity in running
of local traing in the north suburban
sectionsg of Sealdah division (Eastern
Railway), particularly those of
Sealdah-Bongaon section, as well as
of the Sealdah main guburban line
is causing indescribable difficulty to
lakhs of daily commuters coming to,
and going back from Calcutta for
their daily work. A very large
number of them are Government
employees, employees and workers
of various essential services, stu-
dents and teachers. Consequently,
considerable part of Government
activity and other essential activities
of West Bengal are seriously affect-
ed. For the last few months, there «
was hardly a day on which all the
trains ran on scheduled time.
In the last few weeks, there were
severa] clashes between the daily
commuters and the railway gtaff, as
the whole situation is absolutely
unbearable for the daily commuters.
lnadequacy of men ang material,
improper management and bad
planning are responsible for almost
total break-down of train services
in Sealdah division suburban sec-
tion. The Railway Minister must
immediately intervene to set matters
right, or else there wil] be serious
trouble in the region in the near
future.

(iv) NEED FOR PROVIDING TRADE AND

OTHER BUSINESs FACILITIES TO PEOPLE

LIVING IN CERTAIN CANTONMENT HILL
AREAg OF HIMACHAL PRADESH



